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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A NO. 16 OF 2025 

IN THE MATTER OF 

Public Action Committee & Ors. ... ... ... .. . Applicant 

VERSUS 

State of Punjab & Ors ............ Respondents 

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO._ 

MUNICIPAL COUNCIL SIRHIND 

I , Sona Thind, Deputy Commissioner cum District Magistrate, 

-'"- B~'~:{atehgarh Sahib, at District Administrative Complex, Fatehgarh 

;_ f 1:}u~i~ ~½ota_ \--," s_ahib, do hereby solemnly affirm and declare as under:-- , \ ~-,;i";'"!:Jtlrn ija!ub ) l 
... · ~ \hegd. ;'Jc. 14?89 , l_-:'.. / 

\2)~----- -~ ,·- :(<t;:that I am the Deputy Commissioner cum District Magistrate, 
"~ ," ' \ ~;/ 

· :::>-- · -:-:-.:<,,. Fatehgarh Sahib and Respondent No.2 in the present OA and am 

well conversant with the facts and circumstances of the case and am 

competent to swear this affidavit. 

2. That I have read and understood the contents of the Original 

Application and I specifically deny the contents of the same, save 

and except those, which are specifically admitted herein.That the 

answering respondent no.2 craves liberty to file additional 

reply/affidavit as and when need arises, with the permission of this 

Hon'ble Tribunal. 

PRELIMINARY SUBMISSIONS 

3. That applicant/Petitioner herein filed the present OA by inter-alia 

alleging therein that:-
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I 

I 

(a) the answering Respondent/Municipal Council, Sirhind- Fatehgarh 

Sahib is dumping, burning and burying the garbage of Sirhind City 

on the land of Sukha Dariya ( Hansla Nadi). 

(b) That the Material Recovery Facility building has also been 

illegally constructed over the land of drain (Choe) which is causing 

water pollution. 

( c )That there is no processing plant installed at site and 

( d)The surface as well as ground water is also being contaminated 

due to leaching from garbage and 

,,,::~, ·1 i-\,~1T~:-- (e) That Revenue No.( Khasra No.141/1) on which the Dump as well '(~~--✓ \ 
' ~( e~~u211t_~~pta., {V" ~as MRF building are situated, belongs to Nadi-choe (Drain) land as \ rdl6iJ{j;Jfil r)ahio ) /I! 

\ ·"' ' " I . ;g I '" ' 
· , '{"·

191
" :w. ,. 418) ;~:J per Chajjra Plan. 

j~--:(~'. With regard to the ownership over the land of Dump Site which was ----------~~-

designated as Dump approximately twenty years ago, it is submitted 

Municipal Council, Sirhind-Fatehgarh Sahib wrote a letter No.628 

Dated 27.02.2025 to the Tehsildar, Shri Fatehgarh Sahib for 

demarcation of the site in dispute and Tehsildar after the demarcation 

of the land sent the report vide letter No.22 Dated 26.03.2025 to 

Executive officer, Municipal Council,Sirhind-Fatehgarh Sahib . As 

per the revenue records Municipal Council Sirhind-Fatehgarh Sahib 

is the owner the site in dispute where Dump Site and M.R.F shed has 

been situateded. Even the area of the drain is also in the name of 

Municipal Council, Sirhind- Fatehgarh Sahib. A copy of the revenue 

record of Jamabandi / Fard of the land in question is produced 

herewith as Annexure R/1. Regarding the distance of M.R.F Shed 

and Dump site from the drain, the office of rvfunicipal CounciL 
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I 
I 

Sirhind - Fatehgarh Sahib agam worte a letter No.1147 dated 

09.04.2025 (Annexure R/2) to the Tehsildar Shri Fatehgarh Sahib 

vide which it was requested that the site in dispute may please again 

be checked and send a report regarding the distance of M.R.F. Shed 

and Dump site from the drain. The office of Tehsildar Shri Fatehgar 

Sahib Send the desired report vide letter No.82 dated.16.04.2025 to 

Municipal Council, Sirhind-Fatehgarh Sahib along with the report. 

_ ~- As per the report, the M.R.F. Shed from the front side is Constructed \ /':. /''•·,~ 

;' Sum:!,G~: ~~: 15 feet away from the edge of drain and from the back side of 
·.·~ ( Fate~garll Sa~ib ,t;. '.i\,1.R.F shed its is 40 feet away from the edge of drain. The dump site , · \ft8£(L Mc. 14t89 j, 

;.;_;,S-- .. ,il'.t;Jis also 50 feet away from the edge of the drain. 
-~. ~~/// 

- ---~--- 5. Municipal Council, Sirhind-Fatehgarh Sahib as per Solid waste 

management rules 2016 & 2018 and on the instruction of PMIDC 

under Swacchh Bharat Mission, the Municipal Council Sirhind­

Fatehgarh Sahib had setup and running a Material Recovery Facility 

on the site in Question for last five years. The site where M.R.F 

shed is constructed is also owned by Municipal Council, Sirhind­

Fatehgarh Sahib and is constructed the left side of the drain and is 

for away from the drain as already submitted in Para No.4 of 

Preliminary Submissions (Copy of the Map drawing showing the 

MRF Shed is produced herewith and marked as Annexure R/2 

6. That it is further submitted that no waste is laying on left side of 

drain, near to M.R.F. Centre in question and Copy of the 

photographs of the site taken from the GPS Map camera dated 

65



4

i 
I -

25.03.2025 shows that there is no solid waste lying on the site is 

produced herewith and marked as Annexure R/3 

7. That it is further submitted that in the M.R.F Centre constructed by 

Municipal Council, Sirhind-Fatehgarh Sahib, 50 compost pits have 

been constructed for waste processing. Wet waste is put in these pits 

and Dry waste is piled up in one comer. Compost is prepared by 

processing in the pits as per SWM guidelines. The Municipal 

Council, Sirhind-Fatehgarh Sahib practices standard procedure for 
'\ -~ 

, ,;;·;~~ J-::,,,\ the waste management. 
',', / Sumi'' r.:,,pta lj., \ 
:_t \/ _Fataii~;,~;usa!:H! -~. ;that for the legacy waste management of the dump site, a tender had 
. , Requ, 14/8~ , 
)~ r{'?,·f been invited by Municipal Council Sirhind-Fatehgarh Sahib for the 

-

1 

-~~=;_f;j::f remediation of approximately 3300 tons of legacy waste and Copy of 

the E-Tender MC/Sirhind/2023/11 issued by the Municipal Council 

Sirhind is produced herewith and marked as Annexure R/4 

9. That as per records of Municipal Council,Sirhind-Fatehgarh Sahib 

the Work of legacy waste management at the dump site was allotted 

to a contractor named Aayushi Hygiene and care private ltd and 

Work order No.11 Dated 24.02.2023 was issued to this firm and the 

firm had to remediate approximately 3300 ton of legacy waste laying 

on the Dumpsitein question at the cost of Rs.14,25,600/- only and 

the legacy waste was to be cleared within one month. Copy of the 

work order No.11 dated 24.02.2023 given to the Aayushi Hygiene 

and Care Pvt. Ltd. for remediation of legacy waste at the dump site 

in question is produced herewith and marked as Annexure R/5 
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Copy of the photographs dated 05.03.2023 showing the remediation 

measures taken for the legacy waste and RDF quality Test report 

dated 13.04.2023 is produced herewith and marked as Annexure 

R/6 

1 0.It is further submitted that for constructing a boundary wall on the 

dump site in question adjoining to the said drain, the Municipal 

Council, Sirhind-Fatehgarh Sahib issued E-Tender being 

Copy of the E-Tender being 

and work order 

op L&C Society Ltd for the cost of Rs.l l.65lacs and work is to be 

completed within 4 months. So that no waste can enter this drain in 

future. Copy of the Work Order No.60/1701 dated 26.02.2024 1s 

produced herewith and marked as Annexure RI@)' 

11.It is also stated that as per records of Municipal Council, Sirhind­

Fatehgarh Sahib, total generation of wet waste and dry waste is 13 

TPD. Out of which wet waste is 7.5 TPD and dry waste is 5.5 T.P.D. 

It is also submitted that for the scientific processing of wet waste 

daily, office of Municipal Council, Sirhind-Fatehgarh Sahib has 

passed resolution No.438 dated 07.02.2025 vide which 3 acres of 

land has been provided with for the processing of waste. This 

processing plant will be constructed jointly with Municipal Council, 

Mandi Gobindgarh. Land for this processing plant will be given by 

Municipal Council, Sirhind- Fatehgarh Sahib and all the expenses 

for the construction of processing plant on this new site of 3 acre 
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land will be borne by Municipal Council Gobindgarh and Municipal 

Council Gobindgarh has also passed the resolution No.21 dated 

11.03.2025 in this regard. Both these resolution are sent to 

Additional Deputy Commissioner (General),Sh. Fatehgarh Sahib for 

passing of these resolutions by both the Municipal Council and these 

resolutions are forwarded to the Director Local Govt. Punjab 

.--: ... --.. Chandigarh by Additional Deputy Commissioner (General),Sh. 
/,:· !\ ·;'¾,'~ 
: v r·tf,.lJ , ~ 

, ~ ;\ Fatehgarh Sahib for further necessary action and are likely to be 

I SumH t.:iupr.~ ., \ ~·t.) . . . . \. Fate~gmh Sanm :.;i. approved by Director, Local Govt.PunJab,Chandigarh. This 
. \~qegtl. Mc. 14789 =.:., } . . . .. . . . 
1J:~-- -C~~':!; // processmg plant will be operational withm nme months after 
"" /,/'f"" ,;;\:~ v,,/ 

' -~•' 

receiving all the requisite approvals and thereafter no fresh waste 

will be dumped at dumpsite in question as total generation of wet 

waste of 7 .5 TPD will be processed daily in this processing plant 

along with the wet waste of Mandi Gobindgarh. 

12.It is also stated that Municipal Council Sirhind-Fatehgarh Sahib is 

constructing another M.R.F. Centre for processing of Wet and Dry 

waste with cost of Rs.59/- lacs approx. This M.R.F Centre will be 

operational within 3 months. In this M.R.F Centre there is provision 

of 60 more compost Pits for the waste management and here waste 

will be converted into cornpu·~t. l.l An11t,<u.J o&. ANAJEll'"Jt6 ~ / ~ 
13.That the Municipal Counc;1 rLb bsucd J.bout 1 IS challans for 

violation of norms and collected about Rs. 1,00,000/- in fines for 

preventing plastic carry bags within the city lirnit:;.It is submitted 

that fogging and herbal sanitizer medicine is sprayed time by time at 

this site as per government instructions a::1d as per the mandate o/ 

waste management rules. The Jviunicipal Council of Sirhind-· 
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in dumping site. There was a protest regarding the dump site and 

because of the protest, the waste was lying on the roads and there 

were chances of spreading of diseases as rainy season was 

approaching as written by respondent No.3 to answering respondent. 

( Annexure letters 3 Nos) 

3. That in reply to the contents of Para 5 it submitted thatthe Municipal 
//\- !'~-;~ 
, -~)L:-~.\ Council, Sirhind-Fatehgarh Sahib is the owner of the dump site in 

./:umit ~upt•>. \ ~~.~.',.),uestion as already submitted in Para No.4 and 5 fo preliminary '. Fatehaarn Sahm I y r 
\ Regci.~Nc. 1,f,,"89 :t;,i . . 
,~ . ~r 1.subm1ss10n . . . ...._ .,, '1/// 'J _ __,-, /·~•• I 

1

~( __ }:;df/ That the contents of Para 6 are wrong and denied. It 1s further 

submitted that the respondent No.3 is taking all the necessary 

measure to keep the dump site, drain in question clean and free from 

pollution which is evident from the aforesaid efforts made by MC 

Sirhind. 

REPLY TO FACTS 

1. That the Contents of Para 1 is general in nature and within special 

knowledge of the applicant and hence need no reply. 

2. That in reply to Para 2, it is submitted that proposal to make the 

alternate dump site/MRF facility is in the process of approval and 

contents of Para 11 and 12 of the preliminary submission be read 

into this para also. 

3. That the contents of para 4 to 5 are wrong and denied and hence no 

reply is attributed to these Paras. Detailed reply has already been 

made in Para no. 4 and 5 of preliminary submission. 

4. That in reply to para 6 it is submitted that the jamabandi Revenue 

record (Annexure R/1) it is evident that MC Sirhind is the Owner of 
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iii: 

Fatehgarh Sahib has installed awareness boards in the drains coming 

out of the city limits to remind the general public not to throw any 

kind of waste into this drain and provides for fine of Rs.1,000/- for 

the violation. Copy of the Photographs of a,·,, a:'c~nt''.::es boards 1s 

produced herewith and marked as Annexure fivfs :.iit: pages _ 

- ✓-r-~4. It is further submitted that the respondent l•J,J.3 is taking all the __ :-' \IJ. M 
/ , · , necessary measure to keep the dump site, drain in question clean and ,, - 'C:lt Gupta 'A 

, ,. ·_, ::garh Sahib J' -1.,'· free from pollution which is evident from the aforesaid efforts made -~-.i. Mo. 14789 

,"---A-~~; by MC Sirhind to comply with the SWM Rules, Environmental Laws -~_]}'.:; ~- and various direction passed by this Hon'ble Tribunal in this regard 

and also Boundary wall is being constructed on the dump site in 

question 

PARAWISE REPLY 

Reply to Grounds 

1. That the contents of para 1, 2 and 3 are incorrect and hence denied. 

It is submitted that the dump site is away from the drain and 

remedial measure has been taken by the respondent No.3 and 

contents of Para 3 to 14 of the preliminary submission also be read 

into reply to these paras also. 

2. That the contents of Para 4 1s incorrect and hence denied. The 

answering respondent has not imposed section 144. The answering 

respondent simply wrote a letter to Senior Superdent of Police, Shri 

Fatehgarh Sahib for providing Police help to Municipal Council, 

Sirhind-Fatehgarh Sahib on receiving a request letter from 

Municipal Council, Sirhind- Fatehgarh Sahib respondent No.3 as 

respondent No.3 was facing problems regarding dumping of waste 
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in dumping site. There was a protest regarding the dump site and 

because of the protest, .the waste was lying on the roads and there 

were chances of spreading of diseases as rainy season was 

approaching as written by respondent No.3 to answering respondent. 

(Annexure letters 3 Nos) 

3. That in reply to the contents of Para 5 it submitted thatthe Municipal 

~- - ~~~---~~ Council, Sirhind-Fatehgarh Sahib is the owner of the dump site in 
"r\uT ~ 

):4 \ question as already submitted in Para No.4 and 5 fo preliminary ,, f'_ t 'f" . ' : :1m uUp a ',,A ,' 

, ·ioaih Sahib -«i'"'- \ • • 

1
i~t,Jc. 14789 }ff/ subm1ss10n. 

~-

'-:,-. \~~;;/:4. That the contents of Para 6 are wrong and denied. It is further uF !:,;-.::x 
~-

submitted that the respondent No.3 is taking all the necessary 

measure to keep the dump site, drain in question clean and free from 

pollution which is evident from the aforesaid efforts made by MC 

Sirhind. 

REPLY TO FACTS 

1. That the Contents of Para 1 is general in nature and within special 

knowledge of the applicant and hence need no reply. 

2. That in reply to Para 2, it is submitted that proposal to make the 

alternate dump site/MRF facility is in the process of approval and 

contents of Para 11 and 12 of the preliminary submission be read 

into this para also. 

3. That the contents of para 4 to 5 are wrong and denied and hence no 

reply is attributed to these Paras. Detailed reply has already been 

made in Para no. 4 and 5 of preliminary submission. 

4. That in reply to para 6 it is submitted that the jamabandi Revenue 

record (Annexure R/1) it is evident that MC Sirhind is the Owner of 
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the Dump site Land. The contents of para 4 to 14 of the preliminary 

submission of the reply be read in reply to this para and is not 

repeated here for the sake of brevity. 

5. That in reply to Para 7 to 9 it is submitted that the case law cited in 

these paras are not applicable to the facts and circumstance of the 

present case. That respondent No.3 is taking all necessary measure to 

:--=-- -:: :---... dispose of the waste material in scientific manner and is also in the -11 fl !'<-,, ~ 
) , r 'l;J"'r( ) '"\. 

/-----.."'-t,,t~rocess to shift the dump site in question to a new location. 
SumH Gupta \ ~,:

1 
\ 

fa~g.arh Sa.hib 67_:1lhat the contents of Para 10 to 12 are wrong and denied. It is further .;gu. i~r;. 14789)"":'} 
-~----------::<c\~)f'submitted that the respondent No.3 is taking all the necessary ,~ _J;:> 

measure to keep the dump site, drain in question clean and free from 

pollution which is evident from the aforesaid efforts made by MC 

Sirhind. 

7. That in reply to contents of para 13, it is submitted that answering 

respondent has not violated the provision of the Water Act, 

Environment Act, 1986 and the answering respondent is not 

polluting the water body in any way and as respondent No.3 is 

taking all remedial measures. 

That the prayer of the applicants is devoid of merit and hence denied 

and it is submitted that the present Original Application merits 

dismissal. 

It is most respectfully prayed that this Hon'ble Court may be pleased 

to dismiss the present OA. 
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VERIFICATION 

>ib ""' · Verified at (;Jt.lij,,4 C4' on this /1 day of P, pn), 2025, that the facts 

stated in the above affidavit are true to best of my knowledge and belief. 

No part of it is false and nothing material has been conceale 

from. 

DEPONENT 

1 7 A PR 2J25 

73



ANNEXURE R/1
12

Q 

"'- I 

1 . 2 ! 
,w t; , ~ 

<'1'< ,irat. ~ / 

~ ~ 

(IMJ --· .._ ..... ""­... 211 
1:11,, -... -... ,,. t:ir .. 

""" ""' ...,.,. 
1/S t:lr 

,,..at, "" -­lliw 119 
,:,,. -
11>'w '[n .,.. ... 
1/9 ,.., _ ... 
,,.......,, ..., ,,. 
m-- -. _.,.. ........ 

2017~-

3 

·-·-···-- ·----- - - --·---- - --- ----
~!:- 125afiJJm!-- - ·- - f;ns~---.,..._- ----- - - - - - - -

4 5 6 7 8 
"'--" ;ml" ,.;j 

nra..w i!" ~,.;jiff,- '"~· • • ~ !fh, •orahiw -, ;ft 

ll'1llr tw """' _. .. ,,.,..,._ 
2 // 2' 0-19 -· (-61 t2ID 

J ~ 14108 ----, •- It 10 ,,. 
(1),27-31. '3) ...,.,... 

• l/1313 0-12 
(0-3-3.51 
t..¢n 

20 I/ 1712 ().6 

• 
(~1-21 . ) --41 /122/1 .. 1.2 
10-sa . ) ..,,... 

41 IIZJ/2 0-1 (0-2- 34) ...,.. ""' 
1>9-ts 43 11312/t 0-12 

to.3...11.51 wt ,,..... .. ,,.,,,, 0-11 ..... ., wt 
"flh .. Its:, Al ().6 . 

(0-1411.4 ~ ... 
~ 43 111n ~ ~ 0-0-3.00 

(0-0-4.43 wt 
45 ,urn. ~<:; N ) 

49 1/28 0-1 (0-2- 34) 

~ 
...., 

56 1/ 1412 1,9 

(0.7-33.4) r 

"r ::-:-.::---/ i ' .. ... , '7~-. :-:, , 

.. ·~ 
.... ..,, 

56 /I 1E/2 5-3 
(0.26-5 ' ) 
.... -..lb< 

56 // 18 &-0 
(0,40..46. '6) . m..,_ 

56 •um, 4-16 
(0.24-2 8 1) 

'i.rd .ri'lM 

-·-

74



// TRUE COPY //

13
-

. - - - - - ------
125~-

- -- -- --- --- -- --
~-20,e 2011NiJ- .. R.r.1e .. ~*:- .,._ raw- --l I 2 3 4 5 6 7 8 

' I 
I 

lrW * , . I ril<l 
.. ' 

~ ... l;/tw' ... _ """''113' 
M<ii3'1 . t;.,, -lcffl°i1"»ra~ ....._..,..i<t»r.t~ ""11' ~ #.-l mm~ 
hcr.m< ~ """' l .. II 1812 2-3(0-1 · - 17.58) 

"'""" , .. 
(0-5-111 . ~) I ... 
1-0(0-S-~ .. , --.. // 2213 2-0 (0-1 
11.71) 

"fd3 1-16 ,,., (0-9-10.1lil) ... 
0-4(0-1- 17) -.... .,, 112311 2-1(~1 · 
3U5) 

2-0 
(0-10-11 1) --CMI 
(0-2-27.1~) -- .... 

"'"" .. I/ 25 7.7 
(0-37-11 p,5) .. ... 

Slj II 1112 ..,. 
., (0-t7-19P,) .,.._ .. , // 20 5-0 

(0-40-40."6) 
m =" 

57 ~I 21 :>-18 
(0-1~n_tl-4) .... .... 

~ .. /11 912/ 0-10 
(~◄.61 ""' 

✓ 141W 2◄8-1 ... (12 ..... "' .. ....., ..,. 
v 

,.,, 089 

I 
""' tS,..36-U iN)) 

J ,-:,.,,,, .. ,J,. 
· ~ ~d,'i .... 

,. "' ,. ,. ,.. " Ql,fVl,t ., ,,"W/ .. tr.,• ,-n.w ' a.~ -lvt?l.n ~ ........ - .i,,y...,,.. ,.., .. ,,__""" l\ ,,.,. ,.,.., , :,<£.-1021 \1 11 ◄ ] ~1 ll'W U<l''II ,rt ~I'! hnt'"d¥ ~ t7l06/2022 ii' ~ 1\-'-., ?a-4 ~I 
tllf' Z'il , .. z ~ r"'e~ -

75



ANNEXURE R/2

// TRUE COPY //

14-

\ 
UI 
~ 
~ 

2 
0 

(I 

~ 
< 

s ,., c >1 e 

~ 

1 

76



                     ANNEXURE R/3
1577



16 78



ANNEXURE R-4
17

• 

Ml':'il( 'IPAI . ('Ol ':'i( ·11 . SIRIIIND _FA TRIIGARII SAIIIB 
I.O('AI . GO\'T. Pl':'i,IAB 

Dt:l'TT. l'l'N.JAB 
NOl ICE INVITIN<i E-TENDERS 

I 
t:rrnc .runj ah.jtOV.ln 

t:.ttntltr l\l< '/SIRIII ND/202J/I I 
E-tender-Slrhind-FGS/2023/11 

The lumc1pal Council SIRI IIND I' ATEIIC.A RI I SAIB mvlles percentages rates of e-tenders 
on DouJ,lc Did System for the follm;ng works from the enlisted Labour and Construction 
Soc1ct1csl[nhstcd C.011 Contrnctnrs/ Supplier and Manufactures 

Datt ■nd time sbtdult o[Ttndm: 

Sr. No Lut d11, or onlin, submission or Bidding Docum,nts Op,ning orTtthniul Bid 

I 23 0 I 2023 .at 11 :00 AM 23 .01.2023 at 14:00 PM 

(Al :'ii1m, or works : 

Sr Name of work E/Cost Earnest Time 
no. money 

I Estimate for remoulding & 65500 3 Months 
renovation of pond in 32.67 
brahmanmajra me sirhind fgs 

2 Estimate for remoulding & 66000 3 Months 
renovation of pond in talania me 32.78 
sirhind fgs 

J Remediation of legacy from dump 29000 1 Months 
site me sirhind 14.40 

4 Strengthening of existing Primery 6900 I Months 
health center ( civil Dispensary) 3.43 
Talania as Aam Admi Clinic (AAC) 
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fo1 l'11n1np.11m11 m 11-K- oil.lie 1.· -1cndmn11 proce~s 1he contractor shall have to gel themselves 

11'!_11strl'\'d "11h c-prot' pun1oh 1_1ov m ond (ICI u~r ID ond l'ns \\Ord Clo s 2 & J digital signature 1s 

mood 11c,~ II' p.•U11npolc m lhc c-lcndmng for ony clnr1f1cot1on/ d1mcult c-tcndcrrng procc s now. 

rlr '('\"lnl oc1 c,n IC I klpdd. Numhcr O 172-2<1732/iJ. n I 72-2Q702R4 In cast or 1ny prohltm In up 

lotdln1t t-Ttndn Municipal Council Slrhlnd-fltrh11rh S1hlh 11111 ht not ruponslhlt. 

TERMS & CONDITIONS FOR NIT (Not for Pres~) 

I \I al 1d11~ nf lender w1I I he- I RO days 

~ ONLY INTERLOCKING TILES/PAVERS BLOCKS BIS APPROVED MANUFACTURERS 
A D ISi MARKED (ENGRAVED) WILL BE USED IN ALL WORKS 

3 EM D and Tender form fee Should be payable to E O Mun1c1pal Council. Onlmc Bidders have to 

pa~ lhc Processing fee as mentioned on wchs11c lhrough onlrnc mode by IPG(Crcd1t Card/Debit 

Card ) or Internet Bankrnl?. 
~ If there 1s any doubt about Tender condillon. Specificat ion. Esllmatc. Bidders can coniact in lhc 

office of em?1nccrine branch MC SIRHIND-FA TEI IGARI I SAHIB 
5 The items. rates & Quant1t1cs arc only for Estima1cd Purpose Payment will be made as per work 

actually done on site. 
6 The Tenderer must be Enlisted with the Municipal Council . SIRHIND or with any Govt. 

Department 

7 Elcctromc tender forms shall be opened in the office of the Municipal Council. SIRl·IIND in the 

presence of Contraclors or their authorized reprcscnlativcs (if they wish) on the date and time 

prescribed rn the tender notice 
8 If any date of tender happens 10 be a holiday, the tenders shall be opened on the next working day. 

Regarding this, no publication in Newspaper will be given but corrigendum/ 

modification/correction will be posted at the website. 

9 The work will be executed by contractor in Accordance with the provisions contained in form 

MW4 and as per Punjab PWD specifications / MORTI-I specifications/ as per agreements and the 
final payment will be made to the contraclor on the basis of the overall lowest statement as worked 

out in the final stage. 

10 Income Tax, GST, Labour Ccss and other levies will be deducted from the contrac1or·s bill as per 

rules 

II DNIT shall be a part of the agreement 

12 (i} In case of any dispute or disagreement arising out of contract agreement Additional 
Deputy Commissioncr(G) Falehgarh sahib shall be the Arbitrator, whose decision shall 

be final and binding upon both the parlics 
(ii) It shall be an essential terms of this contract that in order to avoid fri volous claims. the 

party invoking arbitration shall specify the disputes based on facts and calculation 

stating the amount claimed under each claim and shall furnish a "deposit-at-call " for 
ten percenl of the amount claimed, on a scheduled bank in the name of the arb11rator 

by his official designation who shall keep lhc amount in deposit 1111 1hc announcement 

of the award. In the event of an award in favour of lhe claimant. the deposit shall be 

refunded to him in proportion to lhe amount awarded wilh respect to the amount 
claimed and the balance. if anv, shall be forfeited and paid to 1he other partv. 

13 The Agency/ Contractors. Co-operative L1bour& Const. Socielies should not have been black listed 

/ Debarred from any department. An Affidavit / Undertaking will be required to be submitted in the 

form of scanned copy onlinc 
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, .. 

If nm item or hem~ other thnn DNIT \\Ill 1!111 executed nt srtc if required. Rates for these items 

" 111 l'C 1'-'ml nl\rr cnkulntml! O\crnll lcss/Ahcwe (Colculot1on wrll he done on the hasis or rates 
'llln~cd h ' the ogcnc ' ngnmst pmt1culor e. t111111te) nn CSR Items nnd rates or NS items approved 
t-, , 1~ng1neC"r•m-ehnrge 

I~ 
Quoted ll'ndcr should he as per npprnvcd clnss hv the ind1V1dual contractor otherwrse rt shall be 
1mnhd · 

It, An~ or nll tenders cnn l'C rc_1ccted h) the competent Authonty without assigning any reason 

17 C~ntmctor/Agcncy 1s hound to nny instruction issued by Govt from time To time before execution 
ol work 

18 All the traffic arrangements including d1vers1on. barricading shall be provided by the agency at his 

0\\11 cost along with the required security persons. The Municipal Council, SIRMIND shall not pay 
extra for 1t 

IQ I 0% sccunty or above shall be deducted from the each bill of the contractor and amount of deducted 
"111 released as per govt instructions Defect ability period for road work is I year nnd for C C 

20 
tloorinJ.! & Paver blocks defect liability period will be 5 vears. as per Govt. instructions 

All running payments shall be considered as advance payments to the contractors and any excess 
payment in running bills shall be recovered from the contractor's final bill 

21 If any other type of tax exists/imposed by the Govt., the same will be borne by the agency 

22 Cond1t1onal Tender will not be accepted. 

23 E P.F will be deducted as per Government policy 

24 Preference will be given to L&C Co-Op Societies as per notification no: 76/5 2/79-CI (5)/8856 
dated 04/11/20 19. In case L&C Co-Op Societies docs not come forward to participate in c-
tendering process in required numbers, then tender of contractors will also be considered. 

25 Agency is liable to get the Interlocking Tiles tested from approved laboratory as payment of final 
bill shall be made after the receipt of satisfactory result in test report. 

26 Any defect found in quality/quantity shall be accountable towards the contractor irrespective of 
release of security 

27 Bidders/Contractors can access tender document on the website www.eproc.punjab.gov.in till them 
and submit the complete tender document into Electronic Tender on the website itself. Bidders 
Shall attach scanned copies of all the paper, i.c PAN No. of the Contractor / L&C Society/ Firm. 
GST No. E.P.F number where applicable & ESI Number. Valid Enlistment Certificate .. 

28 Self-declaration that the Contractor / L&C Society Firm has not been black listed till the 

publication of tender notice. 

29 In case ofl&C society. list of member of the society, their ID proofs & Latest Capacity Certificate 

issued by registrar Co-Op societies. 

30 Intending bidders shall submit an undertaking that the sum total of works bemg bid docs not exceed. 
their bid capacity by deducting value of all works in hand ( in all departments) at that point of time. 
In the event that information provided by the bidders is found to be false or misrepresentative. the 

tender would be liable for cancellation including forfeiture of the earnest money deposited hy the 

bidder. 
31 The Contractor shall take all measures for the safety of traffic during construction and provide. 

erect and maintain such barricades including signs. markings. !lags, lights and flagman as arc 
necessary at either end of excavation/embankment and such intermediate points as directed by 

Engince~ in charge for the proper identification of construction area. I le shall be responsible for aH 

damages and accidents caused due to ncgl 1gcncc on his part. ~othing extra shal I be _raya_blc on this_ 
account. The Engineer in charge shall assist the contractor lor divert ing the traf11c with hdp ol 

local police. 
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J~ Thl· lempor~r~ \\11rnmg lnmps slmll he mstnllcd al lhc hamcodcs during lhc hours of darkness and 

I.cpl 111 all limes Junng 1hesc hours 

JJ The conlroctor shall produce n cert11icote rrom lhe manufoeturer 1ha1 in1crlockmg paver blocks for 

;~c
6

~fcifled / nllo1tcd work have been supplied hy him and the grade oflhe paver hlocks 1s per IS-

J-1 Am \\ork can be cancelled / rejccled hv the i\il111111is1rn1or ond executi ve ollicer and Pres1dcn1 MC 

SIRIIIND without assigning any reason at any time 

35 Suppl) of Mochincry and cqmpmcnl 's will he lnkcn from manufacturers or Au1hor1zed dealers 

3t, Conlraclor/Agcncy 1\1II be paid as per rotes and premium applicable al lhe time and dale of closing 

of tenders 
37 Deduction of cement and steel \\•111 be done from Agencies bill as per Govt. inslrucllons 

3~ If. any other condition issued 1-ty the Government for these works will be applicable 

39 Agency is bound to follow instructions given by third party (if any) at any singe of work. 

40 Only the Firms / Agencies who have E.P r. Number. and E.S.I Number can apply If the Firms/ 

Agencies have no E.P.F. Number, and no E.S I Number then tender will be rejected 

41 Work order will be issued nf\er gelling necessary approvals if any from the concerned deptt. 

42 These Tenders will be processed as per lnstruclions given in Standard Operating Procedure and as 

per The Punjab Transparency in Public Procuremenls Rules 2022. 

43 Agencies/Contractor/ Labour and conslruction societies should upload the detail of technical staff to 

be duputcd on project and their oual ificalion with workim? affidavit from the lechnical staff 

4-1 All the members of the L&C society would perform the work al site by their own hands as per the 

condition in the by laws of the L& C of 1he co-operative societies otherwise lhe President and 

Executive Otlicer would hove the powers to cancel the Tender 

45 The Capacity of L&C co-op societies should nol exceed at the time of taking part in thee tendering 

process. 
46 Co-Op L&C societies should upload the current year NOC issued by the A.R co-op societies with 

recommendation to proper working of the society, capacity certificate. list of members. with 

president along with ID proofs and complete address with their working mobile numbers. all 

documents duly anested by A.R of the concerned department along with the current undertaking of 

not being blacklisted from any department and the resolution dul v attested 

47 GST no, EPF,E.S.I , PAN, Tender Form Fee. Enlistment Record. Capacity C:ertilicate, Not Black 

List Undertakin~. is required 
48 Authorized Signatory to be Uploaded 

Terms& Conditions & Scope of Work (Remediation of Lagacy Waste) 

a) Size of dump site 3.52 Acres approximately 

b) Estimate quantity of waste already collected at dumpsite 3600 MT. Approx. as 

per tropographical survey done by a private agency. 

c) Age of dumpsite 3 years old approx. 

• Old/Legacy Solid Waste Including all type materials plastic/ Rags/ Metals/ Glass 

etc. Collected At Main Dump site of M.C. Sirhind is to be Remediated and 

Cleared/Removed From Dumping Site by the Successful Bidder. 

82



21

• As per the CPCB guide lines first the legacy waste is to be excavated, loosen 

and windrows Is lo be made so that the entrapped methane Is removed. The 

Waste Is lo be stabilized first to make ii odorless without producing leachate. 

Then composting bio culture Is lo added and therefore loss of moisture takes 

place . This Is called blo-remedlalion and makes the waste dry enough for 

screening. Now the waste is called stabilized when there is no more generation 

of heat or landfill gas or leachate. and seeds are able to geminate in it. 

• Overview of Bio Remediation and Bio remediation of legacy waste given in 

·Guidelines for Disposal of Legacy waste( Old Municipal Solid Waste)" issued by 

CPCB in February 2019 and according process is to be performed. 

• The service provider must segregate all the legacy waste into different types and 

to be disposed as per set Procedure & Guidelines of Govt. All fractions are to be 

arranged/ disposed by the successful bidder. Storage at site shall be permissible 

maximum for three Month, after that if the different fractions of waste, remains 

lying on the site then the Authorities of Municipal Council Sirhind can levy a fine 

and Service provider is bound to Pay it. 

• MC Sirhind will allow to service provider to take all the parts or sorted MSW i.e. 

paper, plastics, metals, RDF etc. free of cost, but the service providers have to 

dispose of these Materials to any Agency in adherence of Guidelines of 

CPCB/NGT. However bidders are required to quote the rate per ton after 

deducting the cost of these materials. 

• The Requirement of manpower, machinery and material/chemical will be 

provided by the service provider through it's own sources. 

• The Bidder should be in existence at least 02 (Two) Year and at least 01 (One) 

Year of Experience in Bio- Remediation of Legacy Waste during last 02 (Two 

Year) in India. 

• The Bidder should have a valid GST Registration number and must be submitted 

with technical bid. 

• The Bidder Should have PAN Number and Must be submitted with Technical Bid. 

• The service provider shall weight the solid waste before processing and maintain 

the record of such digital weight bridge data. Weight will be made in presence of 

MC Representative and same will be submitted along with bill. 

• The Installation of Water and Electricity at the dumping site will be done by the 

ULB Expense incurred for Water and Electricity consumption during the period of 

O & M of the plant will be borne by the service provider. 

• Complete records should be maintained by Service provider regarding the Solid 

Waste Treated out of the Dumped Waste. 
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• After treatment of old garbage successful bidder will responsible for leveling of 

site prope~y. For this purpose the inert, ballast, girt, bio soil , stones may be used 

RDF. plastic, rags, tetra packs and packing materials shall not be allowed for the 

filling purpose. 

• The Successful bidder will install necessary infrastructure for set up machinery 

as required. 

• The Successful bidder will be provided with electricity connection, However 

electricity bill will be paid by bidder as per usage. 

• Successful Bidder may install its machinery at dumpsite for remediation purpose 

or he may carry legacy waste to its installed plant at any other places, during 

operation he will use covered vehicle and will make sure to follow all rules & 

regulation regarding SWM and direction of CPCB/PPCB 

• Estimate weight given in tender notice is based upon 3600 MT survey done by a 

private firm. it may very from actual weight, bidders are advised to must have a 

visit at dumpsite before Quoting rate, payment will be made strictly according to 

weight of Actual Quantity remediated. 

• Successful Bidder will be bound to adhere all directions of A.M.E, J.E. & Sanitary 

Superintendent. 

• During Work if Successful bidder is failed to do the job in stipulated time. M.C 

Sirhind may impose penalty on firm as per rules and Service Provider is Bound to 

pay it. 

• It is supposed that bidders have good knowledge of all rules, regulations, Laws 

and different directions and orders of Hon'ble NGT and CPCB/PPCB. Regarding 

SNM, Successful Bidder is bound to adhere all rules & directions & instructions 

regarding this. 

• Only Firms/ Agencies having minimum 2 Years Experience of Remediation works 

can apply. 

Sd/· 

Prtsidrnl, 
Municipal Countil. 
SIRHIND 

sd/· 

[uculi\•r Officrr, 
Municipal Council, 
SIRIII ND. 
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23F.o rm M W-5 -
'. . Munclpal Council 

WORK ORDER FORM 
(ROie Vlll-7) 

Book No. 1 7 {l 1 N 
Orde . 0 · 11 . Dated. Vc1j,,) ;2,3 

Contractor tori~r:'x':;~~escribed belo~.91ven to .. t\.q.q.uJ\.'\ ..... t\J g'ev e_ 
specified bel . ed as per condtt!on on the back and at th }·t•,· 

ow .- n. "'d c/1 ~,, f) \ • e ri s 
..,., JA--'~ \'V . ltd 

' 

Description of Work Rate Per 

0,,""'-eduA--U.o--. ~~ ~ rJ 
--1t-<- /\-l C. ~\,J ""i . 
~ U) ;:,\- ::>--- \ '-{ I'-{ 0 \g_ L 

r;:: -~.J_;_L Mt )s,~1 ol.?O 3/)1 

're.~ '\') - ),O'l-"3-

. ~~eo\ ~/:- . 
rJ~ofu \-col ~, 
Aw~ e..O\ toi\-~ 

1vv-,J) ~o\ co~ 

T/Wle ➔ OI Mo\1\1{ 

Remarks 

L 

-
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--

N IL . IRHIND_F AT[HGARH SAHIB 
LoCAL C.OVT. PUN.JAR 

OF. MT. PUN,JAD 
OTIC E INV ITING E-TENDERS 

\ 
Eproc.punjah.go,·.in 

E-tcndcr MC/SIRHTND/20lJ/'-f ~_r_s­
E-tender-Sirhind-FGS/2023/ 

The '1 unic ipal Council SIRHIND FATEHG · . 
cm Double 13 id Svstem fior th ti II --:- ARH SAIS invites percentages rat es of c- tcnd..:r ., . . . • e o owing works from th 1· d L b Soc1ct1c Enli sted Govt Cont t I S 1. e en iste a our and Constructi on 

· rac ors upp ter and Manufactures. 

Date and time schedule of Tenders: 

Sr. No Last date of on line submission of Bidding Documents Opening of Technical Bid 

I ' 24 .1 1.2023 .at 01:00PM 24 . I J .2023 at 4:00PM 

(A ) Name of works: 

Sr Name of work E/Cost Earnest Time 
no. money 

1 Laying i/I tiles on side berms from house of 7.37 15000 4 M onths 
anand mohan to defence bandh road 
W.NO 19 

2 Laying i/I tiles on side berm on both sides 7.73 15500 4 M onths 
from raju tea shop to BDO office W N0.18 

3 Laying i/I tiles near police chownki 2.76 5600 4 Mon th 
opposite ropar bus stand w no,14 

4 Estimate for remoulding and renovation of 32.78 65600 4 Months 
pond in talania me sirhind fgs 

5 Estimate for remoulding and renovation of 32.67 65500 4 Month 
pond in brahmanmajra me sirhind fgs -

6 providing and laying interlocking tiles near 7.32 14640 4 Months 
sohan house w no 15 

7 crash barrier from MRF shed to 52.15 105000 4 Month 
shamshanghat and park side 

8 laying interlocking t iles from patiala by 10.01 20500 .1 1!onths ,. 

I 
I 

I 
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I p ass road t o bha gat colony b ra hman maj ra 
r-

. w no 6 
9 

P/ F 0 : dome founta t lon and column j et 7.64 15500 4 Months 

I Fout ain at park near choe sirhind 
I 

10 Supp ly and fi xing rec road gullies grafting 15000 2 Months I 

and frame (only ISi marked with certificate) 7.33 

1, 
1 

P/ f rec pipe from night shelter to military 24500 4 Months -1 
12.09 

I hosp ital 

I 12 P/ L Interlock Tile near adv. Bajwa street, 6.97 14000 4 M onths 
I 

I 1 
talania 

I 

I 
13 \ Laying I/L tiles from sps school to pir baba 39.09 78500 4 M onths I 

I I hamayunpur 
I 
I 

14 laying i/I tiles in various street pir baba colony 27.50 55000 4 Months 

I 
hamayunpur 

15 I P / L Interlock Tile near neeta g street and sher 6.32 13000 4 Months 

singh tempo driver house talania I 

16 Providing fixing RCC Pipes & R/Gullies Near 3.62 7300 4 Months 
I 

I 

Deshmesh Welding Shop Aman Colony I 

17 Laying i/1 tiles on side berm near fsi gadown, patel 19.80 39600 4 M onths I 

nagar ward no.18 

18 Balance work of Laying i/I tiles 88' road near 5.70 11500 4 Months 

evergreen house 

19 Const of SLF boundry wall and room backside 11.65 23500 4 Months 
I 

gaini dhaba near chawala chownk I 

20 Repair work and maintenance work of me 2.00 4000 4 Months 1 
I 

parks 

21 Repair of barricade at flyover sirhind 1.00 2000 12 Months I 

22 Supply of steel bench for parks 9.24 18500 1 Month 
I 

- I 

Laying i/I tiles on side berm near naina devi mandir 6.80 13600 4 Tvlonths I 

23 
I 

park, sirhind city - -

Laying interlocking tiles near krishna shop, mehta 7.87 15800 4 Monlhs I 

24 
I 

colony w.no 14 
- , 

104200 4 1'vln11t hs I 

25 Const of MRF shed and boundry wall by pass 52.06 

road bahadurgarh 
- - -- --

26 Relaying i/I tiles near atta chakki prof. 16.81 34000 4 iVIL)ll l hs 

colo ny w no 4 
-- - - I 

-+ lnnth -; 
I 

27 Laying interlocking tiles from Patiala bye 20.2 1 40500 

pass road to amar enclave colony 
-
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11,, I' ni~ir ting in the nh . 
. ovc c-1cndenng p h 

rq:,~h.·~d "ith cnroc . h . rocc 5 t e contractor shall have to get them~ ·I ve , 

. . ,. .pun,1a .gov.in and get ID 
!- I •nnturc is mnndnto , . . user and Password . Class 2 & J di!..!i l~tl 

. I') 10 part1c1pate in the t d · . . -
tr ndcn n,, prC'lcec. .. n 

1 
. e- en ermg. For any clarificat,on/ dimcull v <.:-

c- - " w P ease c t · 

..,Q70..,84 l · on act on NIC Helpdesk Number 0172-2973263 o IT '-

- - . n case of any problem i . . -

Fotchgnrh Sahib .
11 

b n up loading e-Tender Municipal Council Si rhind -

w, e not responsible. 

TERMS & CONDITIONS FOR NIT (Not for Press) 

I Validity of tender will be 180 days 

2 
~~LY INTERLOCKrNG TILES/PAYERS BLOCKS BIS APPROVED MANUFACTURERS 

3 
D ISi MARKED (ENGRAVED) WILL BE USED [NALL WORKS. ·-

EMD and Tend:r form fee Should be payable to E.O Municipal Council , Online. Bi dders ha1 e tr, 

pay the Processing fee as mentioned on website throuoh online made by IPG(Credi t CardiDt:h i1 

4 
Card) or Internet Banking 

0 

If there is an_y do~bt about Tender condition, Specification, Estimate, Bidders can con tact in th<.' 

5 
office ofEngmeermg branch MC SIRHIND-FATEHGARH SAHIB 

The items, rates & Quantities are only for Estimated Purpose Payment will be made as per 11oil~ 

actually done on site. 

6 The Tenderer must be Enlisted with the Municipal Council, SIRHIND or with any Go\ 1. 

Department 
7 Electronic tender forms shall be opened in the office of the Municipal Council, SIRJ-JI ND in the 

presence of Contractors or their authorized representatives (if they wish) on the date and tim,· 

prescribed in the tender notice 

8 If any date of tender happens to be a holiday, the tenders shall be opened on the next wo rk ing cla~. 

Regarding this, no publication in Newspaper will be given but corri gendu1r, 

modification/correction will be posted at the website. 

9 The work will be executed by contractor in Accordance with the provisions concaincd in form 

MW4 and as per Punjab PWD specifications/ MORTH specifications/ as per agreements and th · 

final payment will be made to the contractor on the basis of the overall lowes t statemem a_ 1" 1rl, c, i 

out in the final stage. 

10 Income Tax, GST, Labour Cess and other levies will be deducted from the contractor·: bi 11 " - p,·r 

rules -

11 DNIT shall be a part of the agreement 

12 (i) Jn case of any dispute or disagreement arising out of contract agreement t\dclit i,111 :il 

Deputy Commissioner(G) Fatehgarh sahib shall be the Arbitrator. whose dccisiL)11 ,i1:1 

be final and binding upon both the pai1ies. 

(ii) Jt shall be an essential terms of this contract that in order to avo id frivol()US cl ni 111 ,. tli , 

party invoking arbitration shall specify th_e disputes based . on r~.cts :rnd e-1lcul .. '.l1 ~1 , 

stating the amount claimed under each claim and shall f1_1rn1sh n depCl ~11-:1 t- :di 1,,, 

ten percent of the amount claimed, on a scheduled b~k m th~ n:1me ol the :1 rb1tr.11 ,,r 

b his official designation who shall keep the amount m deposit till the :1 111 10 u11 <." e111 ·11 1 

0 ~ the award. Jn the event of an award in favour of the claimant. th Jcpu it ·h:111 h,· 

refunded to him in proportion to the amount awarde~ wi th respec t to th ' :1 111o u11 1 

clai med and the balance, if anv, shall be forfeited and paid to the other pan ~. 

13 The Agency / Contractors, Co-operati ve Labour & Const. So~ietie~ should 11_01 havL' be '11 h_l.iL_'; 

listed/ Debarred from any department. An Affidav it / Undertaking w1 II be required to be ubrn itt ,L 

in the form of scanned copy on line. -- -
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I 
I 

b 

I.I 

\. 

If nny hem- 1 --
, . or 1cm. Olhcr th an DNIT ·1 - -w,11 hl' r,n id Ocr c le I . WI I got executed at site if required. R.ir e, ,,,, ri· 

qu tcd bv th ancnc"' u Ol i.n over~II lcsS/Above (Calculation will be don e on 1h1: h • •~, 
· " ,; egam t par1 I · b) E n gineer-in-charge . ic u ar est imate) on CSR ftems and rates or N.S 11..: 111 , tf 

S>uN~d tender should be as . . . 
invalid per approved class by the md1v1dual contractor othemi se i •-.--, 

I ny 0r all tenders can b · __ _ 
- - e rejected by the competent Authority without assigning an y rca ,on 

I Contractor/ Agency is b d . . . -of work. oun to any instruction issued by Govt. from time To tim e befor..: c:-. ..: r. 11 1, 

18 All the traffic arrange t · 1 d' d' . . . . -

19 

20 

21 

22 

23 
24 

. mens me u mg 1vers1on,Boards,barncadrng shall be provided b· · _ 
agency at his own cost along with the required security persons. The Municipal Counc il. SIRl.11' ,:J 
shall not p ay extra for it. 

l ~% security or above shall be deducted from the each bill of the contractor and amoun 1 of dcd1,;c;;­
will ~eleased as per govt. instructions. Defect ability period for road work is I year and fo r C.C 
floorin g & Paver blocks defect liability period will be 5 years, as per Govt. instructions 
All running payments shall be considered as advance payments to the contractors and an_· :: , c~ 0 -

payment in running bills shall be recovered from the contractor's final bill. 
If any other type of ta,, exists/imposed by the Govt., the same will be borne by the agency. 
Conditional Tender will not be accepted. 

E.P.F will be deducted as per Government policy _ 
Preference will be given to L&C Co-Op Societies as per notification no: 76/5 2179-C l ( 5 ) S~.: r 
dated 04/ l l /2019. In case L&C Co-Op Societies does not come forward to participate ir, .-
tendering process in required numbers, then tender of contractors will also be considered . 

25 Agency is liable to get the Interlocking Tiles tested from approved laboratory as paymcm of :i r.::. . 
bill shall be made after the receipt of satisfactory result in test report. 

26 Any defect found in quality/quantity shall be accountable towards the contractor irrespec, il·~ ,:, 
release of security 

------------------------------------------- -27 

28 

Bidders/Contractors can access tender document on the website w,vw.eproc.punjab.go,·.in ;ii ; r;;:T 
and submit the complete tender document into Electronic Tender on the website itselr'. Blcicic'> 
Shall attach scanned copies of all the paper, i.e PAN No. of the Contractor i L&C Soci;:>t~ F;r::-.. 
GST No, E.P.F number where applicable & EST Number. Valid Enlistment Ceni ficate .. 

Self-declaration that the Contractor I L&C Society Firm has not been black list ed ,il l :h~ 
publication of tender notice. 

1-----+----------------,----::-:---:----:---:---::-=----=---::-::----::----:----- -In case of L&C society, list of member of the society, their ID proofs & Latest Cap~c iry Ccr. :i:c::: 29 

30 

31 

32 

issued by registrar Co-Op societies. __ _ 
Intending bidders shall submit an undertaking that the sum total of works being bi ci docs 110: ~,: ~-­
their bid capacity by deducting value of all. works in hand (in all departments) at that po int :· :ir i: : . 
In the event that information provided by the bidders is found to be false or mis repre,ent3ti1 ~- t. -
tender would be liable for cancellation including forfeiture of the earnest mon y d,p ,~~ 1 d . ~ · 
bidder. 
The Contractor shall take all measures for the safety of traffic during const ru tion :J.n,l ;- .-. , , . 
erect and maintain such barricades including signs , markings, flags . lights and rb::;m ~,, -
necessary at ei ther end of excavation/embankment and such intennedi ate points 3, .:i irs1,·,. · 
Engineer in charge for the proper identification of construction area. He shall be re: · fll'11' it-1 ~ . 
damages and accidents caused due to negligence on his part . Nothing l!Xtra shal l b- p:i~ ·"', ~ , ,, : 
account . The Engineer in charge shall assist the conlractor for divening the tra ffic , ,. :1h I· .· , 
local police. 

The temporary warning lamps shall be installed at the barricades during the hou r· of darl. nc -~­
kept lit all times during these hours 
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30

36 

37 

38 

39 

40 

41 

42 

43 

44 

45 

46 

47 

48 

49 

11,c c0ntrnctor shall produce a ce . . . 

1hc specified / allot, d k n,ficate from the manufacturer that rnlerlockrn e pav1.:r binL~ I<>, 

1 ~6~8 c wor ' have been supplied by him and the grade of the pave-r block, i p -r 1 _ 

Any work can be cancel] d 1 . d . _ 

assigning any e _reJecte by !he President and Executive officer MC SIRHI NO " it ll()u 

reason at any lime. 

work will be issued to those contractors/firms who are either manufacturer or a uthorized dealer, -

Contractor/ Agency w·11 b . . . . . 

ft d 
1 e patd as per rates and premium applicable at the tune and date ol clo \in " 

o en ers. 
= 

Deduction of cement and steel will be done from Agencies bill as per Govt . instructions 

If, any other condition issued by the Government for these works will be applicable 

Agency is bound to follow instructions given by third party (if any) at any stage of wo rk. 

Only the Firms I Agencies who have E.P.F. Number, and E.S.I Number can apply. I r the F i;-=;-;-b 

Agencies have no E .P.F. Number, and no E.S.I Number then tender will be rejected 

Work order will be issued after getting necessary approvals/NOC (if any) from the concem-:d deptl . 

These Tenders will be processed as per Instructions given in Standard Operating Proced ure and a~ 

per The Punjab Transparency in Public Procurements Rules 2022. 

Agencies/Contractor/ Labour and construction societies should upload the detail of technical sta ff In 

be duputed on project and their qualification . 

All the members of the L&C society would perform the work at site by their own hands a, per th e: 

condition in the by laws of the L& C of the co-operative societies otherwise the President and 

Executive Officer would have the powers to cancel the Tender 

The Capacity of L&C co-op societies should not exceed at the time of taking part in thee te11 deri11~ 

process. 

Instructions issued by government vide ace slips shall be applicable 

GST no, EPF,E.S.l , PAN, Tender Fonn Fee, Enlistment Record , Capacity Certifi cate, Not B l:1,k 

List Undertaking, is required from contractor's and co-op societies. 

Authorized Signatory to be Uploaded 

Items quantity can be decreased as per requirement and work order shall be iss 1ed as per :i .:-1u .: 

quanti ty requirement of items 
1-----f--.L---:--L---_,_ __ -c-_---:----:--=:-=------=-=----~==-- ---:-c:--c-·---- - - -

Estimate rates are inclusive of GST amount. No extra GST rate will be g iven aga i11~1 ,•,1i11 .~ _ 
50 

amount 
1-----1----------- ------,---::--,--------------- - ---

Work order will be issued as per availability of funds 
51 

52 The tenders costing 10.00 lac and above will be vetted by third party appoi nted by g(wl. Th .: li1 1.. I 

bill and security will released after the technical and financial closer report submi t by third p:11·1_1. I: 

/\ will be the part of agreement also. 

I 

J iden~ 
M unici Council, 
SIRH D 

Exccuti ' 
Munici a l 
SIRH 

i ccr, 
uncil, 
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ANNEXURE R/8

// TRUE COPY //
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ANNEXURE R/9

// TRUE COPY //
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